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 This appeal is directed against the order of the Commissioner 

(Appeals) who dismissed the appeal for delay of two days in filing the 

appeal.   

2. Sh. G. Jha Ld. Superintendent (AR) appearing on behalf of the 

Revenue reiterates the findings of the impugned order. 

3. Heard both the sides and perused the records. The Commissioner 

(Appeals) dismissed the appeal only for delay of two days in filing the 

appeal.  The two days was well within the condonable time period, 

therefore, the Commissioner (Appeals) should have condoned the delay.  

Accordingly, the impugned order is set aside and matter remanded to 

Commissioner (Appeals) to decide the matter fresh on merit without 

going into the issue of delay. 
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